FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAST HEALTHY FOODS INDIA PRIVATE LIMITED

OPERATING IN MANUFACTURING OF CHIPS , NAMKEEN &
FRYMUS AT MALANPUR INDUSTRIAL ESTATE
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor Tast Healthy Foods India Private Limited
along with PAN & CIN/ LLP No. CIN: U15311MP2015PTC034318
PAN: AAFCT3967R
2. | Address of the registered office 51, Satyadev Nagar, Gandhi Road, Gwalior,
Madhya Pradesh, India, 474002
3. | URL of website NA
4. | Details of place where majority of Factory Address:
fixed assets are located 40, Food Park, Industrial Estate, Malanpur,
Bhind -477117 Madhya Pradesh
5. | Installed capacity of main Please write an email to
products/ services cirp.tasthealthy@gmail.com to seek further
details about the Corporate Debtor.
6. | Quantity and value of main products/ | 2024- Nil
services sold in last financial year 2023- Nil
2022- Rs.14,20,000/-
7. | Number of employees/ workmen Nil
8. | Further details including last available | Details can be sought by emailing
financial statements (with schedules) | cirp.tasthealthy@gmail.com
of two years, lists of creditors are
available at URL:
9. | Eligibility for resolution applicants Details can be sought by emailing
under section 25(2)(h) of the Code cirp.tasthealthy@gmail.com
is available at URL:
10.| Last date for receipt of expression 31/05/2025
of interest
11.| Date of issue of provisional list of 06/06/2025
prospective resolution applicants
12.| Last date for submission of 12/06/2025
objections to provisional list
13.| Date of issue of final list of 17/06/2025
prospective resolution applicants
14.| Date of issue of information 22/06/2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15.| Last date for submission of 23/07/2025
resolution plans
16.| Process email ID to submit cirp.tasthealthy@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s MSME registered
registration status as MSME. UAN - MP20B0004437
Date 15.05.2025 RAHUL ANAND
Place: Bhopal Resolution Professional
For Tast Healthy Foods India Private Limited
IP Registration No. IBBI/IPA-003/IP-N00166/2018-2019/11955
AFA Certificate No.AA3/11955,/02/311225/301170
valid up to 31st December 2025
Flat No. 9A, Orchard Residency, Sarvdharm Sector A,
Kolar Road, Bhopal, Madhya Pradesh, 462042
Correspondence Email id: cirp.tasthealthy@gmail.com
Registered Email: rahulpnb@hotmail.com
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‘CHANGE CAN BE DISRUPTIVE'
Retain NBFC
Co-lending
Regulations:
FICCItoRBI

Yield on 10-yr paper at 6.28% after Sebi proposes to ease rules for FPIs only investing in G-Secs

Proposal to Let FPIs Loose, Rate
Cut Hopes Fuel Bond Market Rally

Mumbai: Industry body FIC-
Cl has written to the Reserve
Bank of India (RBI), urging it
to retain the existing co-len-
ding rules that allow non
banking

&Alekh Angre

Mumbai: Expectations of a dee-
per—and faster—rate-cut cycle
and higher overseas demand trig-
gered by easier regulatory norms
sparkedarally inthe bond market
on with the yield on

(NBFCs) to originate loans
and latersell upto80% of tho-
setobanks. Theappeal comes
inresponsetoa draft cireular
from the RBI proposing a
shift toa joint lending model,
whereboth banksand NBFCs

the benchmark 10-year paper clo-
sing below the psychologically
crucial6.30% level.

Yields of the 10-year Kk

On a High
Sebi draft comes nearly a week
after RBI eased rules for FPIS to
Invest in local corp bands

government security

6.28%, and softened five basis po-

ints below their previous close for
d ive day.

Iy,

Inits submission, FICCI has
argued that scrapping the
currentco-lending structure,
often referred to as ‘track 2,
would be highly disruptive
and couldsignificantly const-
raincreditaccessfor key cus-
tomer segments and sectors.

The industry
body said the
5 proposed
changes would
force NBFCs to
scale back ope-
rations, lea-
e mmat ding to job los-
scrapping 5es and under-
current mining the ef
fectiveness of
modelwould co-lending
constrain partnerships.
creditaccess  “The repeal
for key of the Novem-
customer  her 5, 2020, cir-
i cular would be

highly disrup-
tive and risk constraining
credit availability to vital
customer segments and in-
dustrysectors,” FICCI said in
the letter reviewed by ET. “In
the short- to mid-term, non-
banks may have to scale back
operations, leading to job los-
ses in the industry. We there-
fore urge the kBI to preherve
‘track 2"

regulator Sebi
late Tuesday floated draft
norms, suggesting easing registra-
tion and other compliance require-
ments fora new FPI category—tho-
se investing exclusively in Indian
government bonds—termed IGB-
FPIs. “The draft makes Indian debt
more attractive for FPIs. The regu-
lator wants to make things easier
for FPIs with focus on operational
issues such as KYC review. The
KYCreview process is different for
RBI and Sebi, but this draft simpli-

Yieldsof | vields softened
10-vear | sbpsbelow
papers previous close
closed at | for second
6.28% | consecutive day g
4
closed at - gay tronger-than-expected demand

fies the procedure a
with the RBI norms,
trader at aforeign bank.
Consequently, the implementa-
tion of draft rules contributed to
therally observedon Wednesda
“The draft norms by Sebi for easi-
er KYC norms has played a role in
the rally Additionally, markets are
now alsopricinginadeeperratecut
cycle, expemngatermuml repora-
5.25%, so I think investors are
frontloadingon their positions™ sa-
id Anshul Chandak, head of treasu-
ryat RBLBank.

Fall in bond yields & short-term
rate expected to result in cheaper

associate director at India Ra-
tings. Barclays on the other hand
has revised their expectationstoa
third s ve cut in the June

The markets started pricing in
an additional 75 basis point rate
cut, instead of an earlier 50 basis
points, The optimism is because
of India's retail inflation print for
April, Data showed that CPI infla-
tion remained below the central
bank's 4% target for the third con-
secutive month at 3.16%, as food
pricesroseat aslower pace.

“We expect that the central bank
may cut policy rates by at least 75
basis points in the rest of FY
will, of course, d@pemlun theinco-
ming data too,” said Paras Jasrai,

policy, from earlier expectations
of Augus

The Sebi's draft comes nearly a
week after the Reserve Bank of In-
dia eased rules for FPI to buy local
corporate bonds by lifting caps on
short-term debt investment limits,
This is expected to give FPIs flexibi-
lity on how much to invest and in
which debt securities without wor
rying about breaching regulatory
caps. On the other hand, the weekly
treasury billauction by the RBI saw
stronger-than-expected  demand,
pushing down short-term yields by
four basis points from the previous
week. The cut-off yield for the 41-
day bill was at 5.839%, while vield
for 182 day and 364 day T-bill was
584%, and this yield was lower
than expected, traderssaid.

Fall in bond vields as well asshort-
term rate is expected to result in
cheaper borrowing for companies,
especially non-bank lenders. Cor-
porate bonds are priced at a spread
overyieldson G-Secs,

Co is waiting for passing of Insurance Laws (Amendment) Bill; listing
will simplify ownership structure and boost transparency, says MD

‘Axis Max Life to Directly List
as Soon as the Path is Ready’

Shilpy sinha

Mumbai: Axis Max Life Insurance
plans to list its stock directly as so-
on as federal lawmakers pass the
relevant amendment bill, mana-
ging director Prashant Tripathy

nuefasterings mgulmnryerv

said, i would simplify the
ownership structure and boost

nanmal inclusion.”

Under the ‘track 2’ fram-
ework, NBFCs originate lo-
ans in line with a mutually
agreed credit policy and as-
sign a majority portion to
partner banks via direct as-
signment, benefiting from a
waiver of the minimum hol-
dingperiod.

tr 3

“We are very optimistic,” Tripat-
hy said in an interview. “All stake-
holders, regulators, shareholders,
promoters and management are
aligned, Once the bill is cleared, ho-
pefully in the monsoon session, we
willact immediately”

Axis Max Life, currently owned
jointly by Axis Bank and Max Fi
nancial Services, operates under a
quasi-listed structure, where the

Our stated position

hasalways been to
work with target mar-
ginsand thendrive
growth...

PRASHANT TRIPATHY
MD, Axis Max Life Ins

parent companies are publicly tra-
ded but the insurance business is
not directly listed. Tripathy said
the structure boptimal” and
that collapsing it into a singl
ted entity would create better
bility and investor confidence,
The move comes amid a regulato-
ry push to bring more insurers to
the public markets to improve go-

isi-

vernanceand deepen investor par-
ticipation. The Insurance Laws
(Amendment) Bill, once approved,
is expected to ease listing norms
for companies like Axis Max Life,
‘While preparing for its public de-
but, Axis Max Life is focusing on
growth well above the industry av-
erage. For FY25, the company re-
ported a 20% increase in total new
business, compared with 15% for
the private life i

Jio Credit Mops
UpziKcrVia
First Bond Issue

OurBureau

Mumbai: Jio Financial Services’
subsidiary Jio Credit priced its
maiden bond issue on Wednesday
with the lender receiving bids
three times the minimum amount
it was looking to raise, according
to people aware of the develop-
ments. The non-bank lender rai-
sed a total of 21,000 crore through
bonds maturing in March 2028 at a
couponof 7.19%, The base lssuesi-
ze was ¥500 crore and the remai-
ning was the greenshoe option.
Email sent to Jio Financial see-

The insurer has dc-lnercd lH"
compound annual growth over the
past two years, double the industry
average, Tripathy said,

“We aim to grow 300 to 400 basis
points ahead of the private sector
this vear as well,” he added, In
April, the insurer posteda 24% rise
in new business, compared to 2%
for therest of the private industry.

ing emained unans-
wered at the time of going to the
press. “The appetite for Jio Cre-
dit's bond issue is a reflection of
the company's strong parentage,
The investors also lapped up the
bondsbecause it gave them an op-
portunity to take exposure tonew
AAA-rated credit and diversify
their holdings,” said a person
aware of thedevelopments,

OFFICERS CANT TAKE BLAME FOR PROMOTER FRAUD: SAT =

Tribunal Ruling A
Major Relief for
Compliance Officers-

Reena Zachariah

Mumbai: A recent ruling by the
Securities Appellate Tribunal
(SAT)has brought relief to comp
liance officers—the g [,.uekeeper\

mar in its May 5 order.
The regulator held that Shan-
kar was deemed toknow because
he signed the buyback announ-
cement as the compliance offi- =
cer.
“If this 1~, mwmm; istobeacce

of regulator adheren-
ce in companies. The tribunal re-
cently held that compliance offi-
cers can't be held liable for the
fraud committed by the promo-
tersor directors of alisted compa-
ny. Untilnow, this has beena legal
grey area, securities lawyers sa
id.Sebi rules consider the compli-
ance officer as a key managerial
sonnel. They are held as ‘offi-
del‘zlult under the Compa-
ableas

n
adirectorof alisted entity.

Last month, the regulator also
clarified the role of compliance
officers. It sought to increase the
importance of the compliance
officer in the organisation struc-
ture of a listed entity, by requi-
ring them to be one level below
theboard of directors,

The case relates to a monetary
penalty of ¥10 lakh imposed by
Sebi on V Shankar, former com-
pany secretary of Deccan Chro
nicle Holdings, for allegedly
misleading investors by signing
abuyback announcement based
onmisstated financials.

The regulator said Shankar
was liable for misleading inves-
tors because a public buyback
announcement in 2011, signed by
him as compliance officer, had
stated that the company had suf-
ficient reserves, However, Sebi’s
investigation revealed that the
financial statements had under-
stated loan Hlabilities and the re-
serves were not sufficient for a
buybackof shares.

.the audnod accounts are

ted, ¢ ought to have
read, umlersuxxi. re-audited the
certified accounts of the compa- =
ny already approved by the bo- =_¢9
ard of directors, That is not the = <
duty of either the company s
cretary or the compliance offi-
cer,” thetribunal said.

the adjudicating officer h:
presumed that the company se-
cretary/compliance officer
ought to have re-examined the
veracity of the certified acco-
unts. Such a pr
sumption is wi
hout any legal fo-
undation and the-
refore the
impugned order
is unsustainable

%

Complance inlaw’itsald. =
nowareheld The tribunal =
astofficer  heldthatacompli-
-indefault’  ance officer’s sta-
makingthem tutory role is m
asliableasa nisterial, not ma-
directorofa nagerial. It quas
listedentity  hed the Sebiorder

and set aside the

penalty imposed on Shankar.

“The implication of thisjudge-
ment for compliance officers of
listed entities is very significant, =
because it prevents ‘needless and —3
uncalled for regulatory actions
againstthem for simply beingsig-
nataries to financial statements, Z_§
or other documents,” Aditya Jo- L
by, assaciate, Joby Mathew & As-
sociates, “Thisistrueevenford| &
closures under Sebi rules; while =
compliance officers may submit =
cnr(ain disclos\ut's to the respec- = __

certifiedby tered
accountant and nppmverl by the
board of directors. Therefore, in
our opinion, the finding that the
appellant (V Shankar) ought to
have verified whether the audi-
ted accounts had contained the
assets and liabilities is wholly
untenable and liable to be setasi:
de,” said the SAT bench, presi
dedoverby justice PS Dinesh Ku-

hey cannot be =™
he]d liable for the contents of the =
disclosure,” Joby said.

“It is important that a burden = @
of a responsibility which does
not exist in law ought not to be
imposed and the scope and role -
of each position held inalisted =
company oughttobeclearly de-
fined,” said advocate Zerick
Dastur,

TIMES inter@b e

Logon to: ads.timesofindia.com
‘or Call: 18001205474 (Toll Free)

u.»

Q-Comm may Deliver for Swiggy,
Zomato amid Margin Stress
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